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 No. T1(SB8)LAPAD/2021/51 Dated: 20.08.2024

WMMMWWSMWWMWWMWM receilved the

assent of th. Governor .on 21* day of August, 2024 s hereby published for general

THE SIKKIM REGISTRATION OF TOURIST TRADE ACT, 2024

(ACT:NO. 23 OF 2024)
AN

to provide for registration of persons, entities and organisation engaged in tourist trade
and matiers conneocted therewith.
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Trads Act, 2024.

(2} It extends to the whole of Sikkim.
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commencament.
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6d as high risk of life. It includes sports such as
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in high-risk adventure sports activities;
“Adventure Tour Operator” means & person or compeany oF firm
cpérating an-adventure sport for.spors, entertalnment business of
for commercial purposs linked o touriem leisure or entertainment;

“agsets™ means an infrastructure in the form of wayside
arnertities, tourist lodges-or yatr-niwas, eco-lodges or huts, tourist
information centres, cafeterias, amusement parks, pilgrimage
canires, tourlst complaxss, tourist faciitetion or centres,
nature interpretation oentres, adventure sporis related
infrastructiire, rural touiism facilitation centres, reoreation and
rejuveniation oantres,; MICE (Meetings Incentives Conferences and
Exhibition) centres and ropeways which are conetructed and
lsased -out by Tourism and Civil Aviation Depariment;

} “Appeliate Authority™ meane a person designeted by the Staie
Government to perform the duty of Appellate Authorily against the

“Bed and Breakiast” means a. small lodging establishment that
io as “B&B"). Bed and Breakfast establishments are often private
tamily homes having one or more additional rooms for lodging.
This kind of establishment has a host offeting services io the
tourist or travefiers; ‘
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capability, commensurate with prescribed
defivery and mandated requirements and modalities to be complied
with;




“Enforcement Officer® means a person designated as
s Enforoement Officer under the Act;

“Government” means the Govermiment of Sikkim;
D “Health Bpa™ means therapeutic services which Includes
various types of body massages, sauna and stsam baths etc;

m) “heaith and weliness faciiities™ moans an establishment or an
institution, which offers health servioss for rejuvenation of mental
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“hotel” means commercial premises where a person stays for
Mpcﬂodofﬂmmﬂomm'g or on & holiday or on
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— ‘lets ‘out for commercial purpose for a certain
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o opportunity to:the tourist or traveller to

mdﬂ‘arfn mmappmpm selection process and is
 ewbided such lease. %““ﬁ!ﬂmm” U ind
- the infrasiructures leased |




upon between the Leseee and the Department;

“MICE Tourlem® means & sector of touriam which deals
providing servicee for business events, activities, meetings,
conventions, conferences, exhibitions eto.- MICE Is an acronym
for Meeting Incentives Conferances and Exhibitions (herein
referred 1 as the “WMICE™);

this Act. It Includes dishonesty,
, obstruction in allowing free
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rant a certificate which a
ess or operations
complying with the

rocedires (SOPs), guidelines and
‘to time | = made under

Rules











































